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way or not. (Interruptions) That should satisfy
both the parties. (Interruptions)

SHRI BUDDHA PRIYA MAURYA: Mr.

Chairman, Sir,  just one minute.
(Interruptions)
MR. CHAIRMAN: That should

satisfy the Members, I think.
[Mr. Deputy Chairman in the Chair]
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MR. DEPUTY CHAIRMAN: Now, we go
to the next item, that is, the Calling-Attention
Motion. Yes, Mr. Satya Pal Malik.  Please
stand up.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE—

Acquisition by the Delhi Administration of
the Entire Land of the Villages of
Tughlakabad, Tigri, Deoli, Khanpur, Said-
ul-Jaib, Neb Sarai, Hauz Rani and
Khirki owned by Small Peasants.
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THE MINISTER OF PARLIAMENTARY
AFFAIRS AND WORKS AND HOUSING
(SHRI BHISHMA NARAIN SINGH): Sir,
Under the Master Plan of Delhi which was
prepared in late fifties and which came into
effect w.e.t. 1-9-1962, the urbanicable area
upto 1981 covered about 1,10,500 acres. The
Master Plan had a perspective period of 20
years. It envisaged to accommodate a
population of about 45 lakhs which was later
on revised to about 53 lakhs through
redensiflcation. 'The present population of the
urban area is estimated to be about 58 lakbs and
as per population projections worked out by the
perspective planning wing of the DDA, urban
population of Delhi is likely to be of the
order of L22 lakhs in the year 2001, which is
about double of the present population.

Although there is an attempt to de-
centralise some of the activities to the small
and medium towns in the adjoining States of
Haryana, U.P. and Rajasthan, considerable
population  pressure  would, however,
continue to be felt in Delhi.

Necessary exercise for the preparation of
the Second Development Plan for Delhi has
already been started by the DDA with a view
to cater to the needs of the projected
population. In the intervening period of
formulation of this plan and its approval by
the Parliament, large scale transactions of land
would take place and going by the previous
experience, such transactions, if not checked,
would make the implementation of the new
plan difficult. Hence, it is absolutely necessary
to take timely steps for preserving the land
for this purpose.

Accordingly, the Delhi Administration  has
issued two Notifications in I  respect of South
Delhi under Section
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[Shri Bhishma Narain Singh.] 4 of the
Land Acquisition Act, 1894 on 5-11-1980 and
25-11 1980, to the effect that whereas it
appears to the Lt. Governor, Delhi that the
land is likely to be required to be taken by
Government at the public expense for public
purposes, viz., for the planned development of
Delhi, the entire land in the revenue States of
th-j following villages is notified under the
said Section 4:—

(i) Notification dated 5-11-1980,
Tughlakabad, Tigri, Deoli,
Khanpur, Said-ul-Ajaib, Neb Sarai,
Hauz Rani and Khirki,

(i) Notification dated 25-11-1980:
Chhatarpur, Sathbari, Maidan-garhi,
Shayoorpur and Rajpur Khurd.

The above notifications, however, exclude
th, following land in The revenue estates of
the villages stated above:—

(a) Government land;

(b) The land already notified
either under section 4 or under sec
tion 6 of the Land Acquisition Act,
1894; and

(c) The land in respect of which
building plans were sanctioned by
the M.C.D. before 5th November,
1980.

After receipt of objections from the
interested parties under section 5A of the Act
and a report from the Land Acquisition
Collector concerned, decision for acquisition
of specific areas shall thereafter be taken and
notification under section 6 of the Act issued
accordingly.

As regards village abadis necessary action
would be taken after the objections ar, filed
and considered under section 5(A) of the Act.

The area now notified is outside the
urbanisable limits of the present Master Plan.
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SHRI NARASINGHA PRASAD NANDA:
Sir, the statement of the hen. Minister reveals
that the projected population of Delhi will be
122 lakhs in 2001 A.D. and, therefore, there is
need for a second development Plan. Now this
raises a very basic question regarding the
approach of this Government to cities and
concentration of population in cities. From the
original estimate of 45 lakhs, this city has now
a population of about 58 lakhs and is likely to
touch 122 lakhs in the year 2001 A.D. Now,
what is the basic
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policy of the Government regarding
concentration of population,? Suppose all the
people would like to urbanise themselves and
would like to live in cities because cities have
their own advantages. The  question is,
therefore ~ whether this Government  has
any formulation,, any basic thinking some
ceiling for the city of Delhi and
diverting the people to other
neighobouring. lacalities . and loping
those areas also as cities, where
there" can be industrial growth, where there
can be other facilities which are available in,
.Delhi, so that there is not this concentration of
population, because concentration of
population also creates its own problems. I do
not want to elaborate this point. Ijust want
to know whether the Government has any
basic  thinking on this issue. Secondly,
what is most 1 p.m. painful is of
certain lands were covered by the notice
under Section 4 of the Land Acquisition Act,
and, as alleged by one of the honourable
Members, 32,000 acres of those lands have
not been properly acquired as required
under the  Land  Acquisition Act, what is
the point in issuing notices under Section 44
now and keeping all these lands and
owners of these lands under the = Democle's
Sword? Will the honourable Minister take
personal interest in  the matter and inquire
into it and see why it has taken more than
twenty years not to bring them  within- the
purview ofthe Land Aquisition Act and

why they have not been properly acquired?
MR. DEPUTY CHAIRMAN: Notifi-
cation was issued.
SHRI NARASINGHA PRASAD
(NANDA: It was not answered pro
perly.  Then  thirdly, this  question

came up in the Question Hour also,
they are goin® in for a second develop
ment pin: f tell you that this
DDA Act was passed in the year
1957 .nd we ar, now in the year of
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the Lord 1980; in spite of the fact that more
than twenty-three years have elapsed, the
DDA has not formulated any rules for
settlement of land, for various matters the
DDA framed various kinds' of rules, but for
settlement pi land the DDA has not framed the
rules. This thing might not have been brought
to the notice of the honourable Minister. I am
bringing this to his notice now. The Com-
mittee on Subordinate Legislation also in one
of its reports made this point very clear that
rules have not been framed and therefore when
rules are not made, most of the things are
being done under executive direction. Will the
Minister therefore ensure that these rules are
framed expeditiously and are also laid on the
Tables of both Houses of Parliament?

SHRI BHISHMA NARAIN SINGH: 1
appreciate the anxiety of the honourable Shri
Nanda. Our approach is very clear. I have said
in the course of my statement when I was
replying to Mr. Malik, we not only acquire
land for those who want land here, but for
relieving the pressun population on Deliai we
are trying to divert also. I have, said in my
statement and I shall read it out again for the
kind information' of the honourable Member:
'Although there is an attempt to decentralise
some of the activities to the small and medium
towns in the adjoining States of Haryana, UP
and Rajasthan., considerable population
pressure would however, continue to be fell in
Delhi." This is what I have said. So we are
trying for that also equally.

So far as framing of rules is concerned, |
will check up the matter. I have said in the
Question Hour also, this is the practice
always, when some rules are framed, they are
laid on the Tables of both Houses Parliament.
So I will have to find out whether rules have
been framed or not, and if they are framed but
not laid in the House, I shall arrange for that. I
will have to look into the matter as to what
the position is.



